
CENTRAL ADM 1 N i STRAT i VE TR ! BiJNAL

PRiNCI PAL BENCH, NEW DELHI.

CP-83/2003 in
OA-1670/2002

New Delhi this the 3th day of May, 2003.

Hon' b I e Smt. Lakshrn i Swam i nat han V i ce-Cha i t niiari v J ;
Hon'bie 3h. V.K. Majotra, Member(A)

Sh. Jagd i sh Upadhyaya,
S/o Sh . K..D. Upadhayay,
Car pet Tra i n i ng Of f i cer,
Regional Carpet Store.
Aashapur, Sarnath
Varanasi , U.P.

(By Advocate ; Sh. S.M. Rattan Paul j

Versus

Sh. S.B. Mahapatf'a,
Secretary to the Govt. of India
M i n i st ry of Tex t i Ies,
Udyog Bhawan,
Rafi Marg,

New DeIh1—11. ....

(By Advocate ; Sh. K.R. Sachdeva)

Pet i t i oner

Responden t

ORDER (ORAL)

Hon ' b I e Smt. Lakshm i Swam i nat han , V i ce~Cha i tTiiati i o )

Heard both the learned counsel.

2. Learned counsel for respondents submits

that compl iance affidavit has been fi led. Learned

counsel for petitioner submits that he is satisfied with

the compI iance made by the respondents in respect of the

order passed by the Tribunal in OA-1670/2002.

o . Noting the above affidavit and

submissions, CP-83/2003 is dismissed. Notice issued to

the a I Ieged contemner is discharged.

(V.K. Majotra)
iVIernbe r C A)

(Smt. Lakshm i Swam i na than)

V i ce—Cha i rman(J)
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